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CENTRAL ADMINISTRATIVE TRIBUNAL ‘jf§~’ ;
PRINCIPAL BENCH K2

C.P. NGO, 191/1996
in
C.A. NO. 510/1996

Ceha.

New Delhi this the 27th day of Augusti, 4

HON'BLE SMT. LAKSHMI SUAMINATHAN, Feraza (3]
HON'BLE SHRI K. MUTHUKUMAR, FEMBER {a)

smt. Sahiman /0 Magdum,
WJorking as ChouKidar,
undar Chief Psrmanent Uay )

Tughlakabad. . sose

Vb - _a direction has been given that in cas® the

Inspsector, N.Railuay,

s bt e
FoLiticohoy

( By Shri Anis Suhrawardy, Advocats )

~Jersus=-

1. Shri V. K. Aggarwal,
General Manager,
Northern Railway,
Baroda House, New Delhi. ok

2, shri B. S. Aggarwal,
Chief Administrative gfficer, &
Construction, Northern
Railway, Kashmere Gate,
Delhi-110006.

Je Shri P. R. Singh,
Deputy Chief Engineer (Const),
Northern Railuay,
State Entry Road,
New Delhi.

4, Shri Joginder Singh,
Chief Permanent Way Inspesctos
(Construction), Northern
Railuay, Near Lahori Gate,
New Delhi, oo

( 8y Shri P. S. Mahendru, Advocaic and
Respondent Nos. 3 and 4 in persan

CRDER (OCRAL)

Hon'ble Mrs. Llakshmi Swaminathan, {2} ===
This is a contempt petition in which e
petitioner has allegsd that thors Tas buan

non-compliance of the order of this Tribunal -

P

0.A. No. 510/1996 dated 1.5.1996. By this &7
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applicant makes a fresh represcentaticn to tho

respondents far sditable altermativa placenent
or posting taking into acctount hor physical o
difficulties on account of her physical
incapacity, such representations will ho T
considored, The respondents wore also dircctes
to pass appropriate orders takiné into acaount % 
both the interest of the applicant as ucll 52

the over-all interests of tho Railuay

administration, Llearned counsel for tha

respondents has draun our attenticn to the

order dated 15,7.1996 passaed by the Chinf
Permanent Way Inspector (Construction}, )

respondent No.4. This order has beon passecd in

pursuance of the representation mado by theo

applicant dated 6.7.1996. Tho raspondants

have also shown us the ariginal records {filso

No. 220-E/1/CL/C). In the reprasontatisn datos

6.7.1996 made by the applicant in pursuancos of
the Tribunal's order dated 1.5.1986, tho

applicant has submitted as follous ;-

"(i) Keeping in view my physical B
incapacity (in that I have last ‘
both legs belouw the kneo}, this
is a physical handicap and
prevents me from undertaking
long working,

- (ii) 1 may be posted at TKD urdor .
CPUI/C, uwhere the storss of tha
C.P.U.1.(C) arc still lying and
for which one choukidar Shyi
Prabhu is still functioning, Iz
may also be mentionod thaob
stores/materials of opon lirs
C.P.U.1, are also lying at tho ;
TKD Station,® .

2. The respondents have submitted that the
posting of the applicant by order datod

15.7.1996 to work as Chowkidar in Storaes near

Y-
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Control Towor, TKD is tha post which wad beoh
b

hold by dke Shri Prabhu uho was halding tho poo

¢

at the TKD Station.

3. Having regards to the facts and gircumotanonn

of the case, we find that tho respondonts have i
complied with the directions given in tho cedos 5

dated 1.5.1996 and have poeted the agplicant ©o
wyork in the post which was formerly hcld by
shri Prabhu in the samo capacity. Nothing

survives in this petiticn now.

4, In the above circumstances, the gonienpt b

N
petition is dismisscd and the noticos are o gaby |
discharged. |
: WA
( K. Muthukumar ) ( mrs. Lakohmi Syarinathall
membor(A) membor {3 L
Jas/ i
o




